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MR. SPEAKER: This is DOt tn. 
proper time. I am not here dUl'inl 
Question-Hour to reply as to whJt 
happened to the Queationl. 
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SHRI SHYAMNANDAN MISHRA 
(Begusarai): "We :have also very 
serious complaints a·bout it. I must 
have given notice of at least sixty to 
seventy ques.ions. None of the ques-
tions seems to aPJlear in any of the 
.question lists. What are the reasons? 
It appears to me that the Government 
come in the way of admission of the 
questions, which is indeed very ob-
jectionable. 

MR. SPEAKER: There are thou-
sands of questions. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): You do not admit 
.any Short Notice Question unless the 
member is a member of the mutuai 
admiration society. 

SHRI SHYAMNANDAN MISHRA: 
How do You disabuse from our mind 
of the impression that the Government 
comes 'in the way ~ admission 
questions? 

MR. SPEAKER: I can assure you 
that they are not coming in the way. 

You see the Secretariat commum-
cations and also your questions and 
see what are the reasons. I cannot 
explain to you. 
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MR. SPEAKER: .If·you think that 
that is the case,. then the Secretary-
General and myself do not deserve 
to be here. I tell you. I ~ke it fluite 
seriously. . 

"'" ~q f\ll'''~ : 'liR'lT IfIif rrif 
ron-;nIT ~ ? 

I have enclosed the letter from 
your Secretariat. 

MR. SPEAKER: We receive thou-
sands of questions, not in hundreds 
and then they are processed by the 
Secretariat. (Interruptions). That 
is not the ,,-ay. I am really very 
sorry. That has never happened. 
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SHRI JYOTIRMOY BOSU: You 
have just now made an observation 
which I cOnsider is improper. You 
mentioned the name of the Secretary-
General. He is not a Member of the 
House. Therefore, mentioning his 
name by any of us including your-
self shOUld be deleted from the re-
rords of 'lhe House. 

MR. SPEAKER: Mr. Madhu 
Limaye, about your question on the 
DefenCe Ministry-Russian SAM mis-
siles, that is fixed for tomorrow. 
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MR. SPEAKFtR: This is much 
earlier than your protest. 

..... , q~ ftr~Q- : it~ tfl'ij" mq" if; 
w mit ,,", ~.m itit 11;ififffi;v f~ 
t I ~ if; ifR ¥iT \WI" ~ ~ for. 
,,:m ~ ~qr ~ I 

SHRI INDRAJIT GUPTA (Ali-
pore): This is not a matter affecting 
this particular question alone ... ; 

SHRI SHYAMNANDAN MISHRA: 
It is a general question. 

SHRI INDRAJIT GUPTA: Under 
the Rules of Procedure it is clearly 
laid down as to what are the cir-
cumstances in which certain questions 
may not be admitted. 

I remember a few years back there 
used to be a printed type of form 
in which the reply used to come to 
us saying that your question such 
and such is not ·being admitted for 
the following reasons and those items 
are indicated according to the rules, 
so that We would be in a position to 
check up and see whether in our 
opinion that has been correctly inter-
preted or not by the Questions 
Branch. But, nowadays, that printed 
letter-reply does no~ come to us. 
The reply which comes to Us simply 
says, your Question cannot be admit-
ted. It is very difficult for the Mem-
bers. It is an injustice to the Mem-
bers. We must know why a ques-
tion has not been admitted. We must 
know under which rule and on which 
ground the question is being excluded, 
so that we would be in a position to 
check up these things and this wU1 
also guide US for the future also. 

MR. SPEAKER: I will examine it. 

SHRI JYOTIRMOY BOSU: Our 
apprehension is this .• 

MR. SPEAKER: Unleas I call 
)'Ou, yOU should not speak. 

SHRI JYOTIRMOY BOSU: You 
have not called anybody so far. I am 
~it;ing and J request you to call me • 

MR. SPEAKER: Prof. Dandavate. 

PROF. MAPHU DANDAVA'X& 
(Rajapur): Sir,· there are two as-
pects One is regarding admisstbilit7 
and the reason for not admitting the 
question. Sir. in this very House 
you had onCe given a ruling that very 
often, when the last day- for submis-
sion of questions is over, on ver7 
urg,ent and important matters Mem-
bers give Short-Notice QuestiON. 
You may kindly check up from your 
office. The printed copies are sent 
to the concerned Ministers. But tho 
Ministers do not admit the Short-
notice questions. You yourself have 
given a ruling on this. 

MR. SPEAKER: ThIs is not about 
Short Notice Question .. 

PROF. MADHU DANDAVATE: 
Admissibility as well as Short-No tire 
Question. 

MR. SPEAKER: Regarding Short 
Notice Question, it is to ,be accepted 
by the Minister. I don't come into 
the picture. 

Shri Jyotirmay Bosu 

SHRI JYOTIRMOY BOSU: Sir, 
You have reduced the number of 
Questions, both the Starred and the 
Unstarred ones. This country is noW 
facing more problems than what it 
used to have say, five years ago. In 
spite of that, I am sorry that this is 
happening. I have an apprehension-
I will not blame your Secretanat-
that severe pressure is coming from 
the Government to do and undo mar.y 
Questions and that particularly C01"1.l!S 
from the Prime Minister's Secretariat. 
I am fully in the know of things. I 
know JOu are really very hard-
preased for time, you are overworked. 
I know it, Sir, but If you 'Will kindly 
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[Shrl J~ Basu] 

give a little time for this, I would be 
grateful. You may kindly see how 
many Short Notice QuestiOll8 are 
tabled, how many are bein,. sent to 
the Ministries concerned and how 
many are being aceepted. Because, 
Sir, it is known to everYbody that 
unless you have prior agreement with 
the Minister, unless you are willing 
to do a mutual admiration with the 
Minister, the Short Notice Question 
will not be admitted. This is '8. most 
deplorable state of aftairs. And then, 
Sir, the Rules of Procedure say that 
such a denied question will be listed 
as the first queation in the Starred 
List. I have made a number of eft'orts 
and still I have not succeeded even 
once. These are the clrcumstanCf!!l 
under which we are functioning in 
this House '8.lld I would like you, Sir. 
to give your observations. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH) : Sir, for the purposes 
of record, may I say that I refute 
with all the vehemence at mY com-
mand, the allegation th'8.t the Govern-
ment is in any way pressurising? It 
is not fair to the Chair also. 

MR. SPEAKER: It is something 
very unusual. 

SHRI SHYAMNANDAN MISHRA: 
What are the Members to infer from 
this if the reasons are not given, Sir? 

MR. SPEAKER: I will just let 
)'Ou know. I am going to look into It. 
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SHRI SAMAR GUHA (Contai): 
have heard. my hon. friend, Shri 
LimaYe and I agree with him. 

MR. SPEAKER: He has sPOken on 
behalf of your group. 

SHRI SAMAR GUHA: Sir, I my-
'self put questiolUl regarding the eJ:-
gratia payments made to the Indian 
citizens whose properly had beer. 
declared as eIIemv property in the 
f~rmer Pakistan. Some of these qUC$-
tions were entertained earllet. And 
'in continuation of those questions, I 

(Prooedare) 

have asked one question. To-day I 
got a let:er in the morning, without 
showing any reasons, that this ques-
tion cannot be entertained. What am 
I to do? • 

MR. SPEAKER: I tell you what 
you slaould do. YOu will kindly sit 
down. 

SHRI SAMAR GURA: Sir, crores 
of rupees haVe been given as e:r:-
gratia payments to the Indian citizens 
whose property had been declared 
al eD8Illy property. I have got a 
letter that thia question cannot be 
entert~. What am I to do? 1 
agee with what Shri Limaye has 
just now said. It is not a reflection 
on the Chair. It is not possible for 
the Chair to go through each and 
every question. The Secretariat il 
also under pressure. 

MR. SPEAKER: I do not think it 
is fair. 

SHRl SAMAR GUHA: I say that 
they act under pressure. Many ques-
tions have been raised, ibut We are 
told that they cannot be entertained 
because that would embarraas, the 
Government or it would be diftlcult 
for Government to reply. In that 
way, the whole Secretarle.t of Lnk 
Sabha have to work under pressure. 

I only make a submiss~on to you 
that you will kindly go into the mat-
ter and see what can be done. 

MR. SPEAKER: Mr. Guha, don't 
prolong the matter now. Please sit 
down. Normally, in this session-In 
every session r should say-we hRve 
received about thousand questions a 
day. We put 20 questions out of them 
in this List. 

SHRI JVOTTRMOY BOSU: But 
there are 524 Members. 

Mft. SPEAKER: In the QuesUon 
Branch many officers deal with them. 
Mr. Bosu, if you go on speakin& I 
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[Mr. Speaker] 
am not going to lPeak. You are too 
near me. You better sit there. You 
are interrupting me too much. 

After having a holiday in Bengal, 
he has come noW. TPere are 80 many 
questions which are dealt with at 
various levels. It is only in very 
rare cases that we have certain doubts 
or controversies. Over certain ques-
tions. the Secretary-General discusses 
with the Speaker-but very often not. 

One thing that hon. Members have 
demanded is that after the rejection 
of every question, the reasons should 
be communicated to them. They used 
to be conveyed, and I am a little sur-
prised why they are not bein,. con-
veyed now. 

I shall bring this matter to the 
Rules Committee, and hon. Members 
can review this. The Secretariat will 
also explain their difficulty; they WIll 
be called; the Secretariat will be cal-
led, and the Rules Committee will be 
there and han. Members can examine 
thi~. 

It is very unfair to pass offhand 
remarks like this that they are pres-
surised from this side or that side. 
I would first request han. Members to 
kindly spare the Secretariat at least. 
It is very difficult for them to func-
tion otherwise. 

Jft)w. sInce hon. Members have 
made this Observation, I would like 
them to giVe certain instances in the 
Rules Committee indicating where 
they suspected it; I shall be sitting 
there mYseU, and let them give the 
instances and the reasons .... 

SHRI SHYAMNANDAN MISHRA: 
All right. 

MR. SPEAKER: Let them tell me 
where it happened .... 

PROF. MADHU DANDAVATE: 
Pressure 'uf work. 

MR. SPEAKER: If I find out that 
it did happen, I &ssure hon. Memben 
that I shall suspend the oftlcer rilbt 
there and then. 

SHRI SAMAR GUHA: I haVe Dot 
made that cOmplaint. 

MR. SPEAKER: It was said that 
pressures were brought .... 

SHRI S. M. BANERJEE: I said 
pressure of work. 1 never im.puted 
any motiVe to the Secretarlet. 

MR. SPEAKER: I am not caing 
to take it lightly .... 

SHRI SAMAR GUHA: I never said 
that they had acted under pressure ... 

MR. SPEAKER: If they suspect, 
they will have to tell me where and 
whom they suspected and in the case 
of which officer and in what form, 
and the only assurance that I shall 
give is that if I get convienred that 
that nfficer '.,,·as l)rcs~'1ris"rl. then in 
their very prf'se~~e. I shall suspend 
him. 

SHRI S. M. BANERJEE: If it is 
not true, suspend the Member. 

MR. SPEAKER: Let them not do 
it like this. This office is not like 
any othel'- office. This is the Membeors' 
own Lok Sabha and this is their own 
office I do not think such offhand 
rema~ks should be passed. When I 
say that we shall place it before the 
Rules Committee, they have to plal'e 
the whole material before ft. 

'Secondly, in regard to the shoTt 
notice questions, these things were> 
the relics of those times when w. 
had no other remedies. Now, even If 
the bon Minister does not accept tile 
short n~tice question, I accept call-
attention, I accept notices under rule 
377 and so on. Somehow or the other, 
I am forced by Members like Shrl 
Samar Guh. just to Daten to them. 
in spite of my saying 'No, no'. So. 
there are a hundred and one WQ'I. 
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PROF. JlA])BU DANDAVATE: 
When you do not admit anytbing~ 
WI! give short notiee- queStions. 

MR. SPEAKER: Short notice queS-
tions are in the hands of the MiJdlterS. 
Call-attention, notices under rule 377 
and listening to the shouting are all 
in my hands. 

SHRI S. M. BANERJEE: The last 
is the shortest notice. 

SHRI MADHU LIKAYB: 'lIbe last 
thing is very ef!ectl.ve. 

MR. SPEAKER: In the case of 
abort netice questions, we had 1000e 
very obliging :Ministers. I would re-
question all the hon. Ministers to 
oblige at least once or twice a week, 
and that is completely in their hands. 

SRRI JYOTIRMOYBOSU:·· . And 
they are misusing their power. 

MR. SPEAKER: . They are not be-
ing preslrul'ised by the Speaker, and 
I am not being pressurised by them. 
If they agree to be pressuriaed by 
me, in the .presence ot the hon. Mem-
bers I wollld request th8JD to oloUge 
once or twice a week. 

SHRI SHYAMNANDAN MISHRA: 
Would you kindly constitute a com-
mittee on short notice questions whleb 
would advise you whether the J4mia-
ter concerned has been juati1led in 
rejecting them? 

SHRI JYOTIRMOY BOSU. A very 
fair preposal. 

MR. SPEAKER: 'lIbere need be no 
committee tor that purpose; I shall 
get the information and PUt it before 
the Rules Committee. The :Rules 
Committee is already there and that 
information will be put 'before them. 

SHRI SHYAMNANDAN MISHBA: 
But the· Rl':es Committee's functioll!' 

are di1!erent. The Rules CODIDIlttee 
concerns itself cmly with the rWee. 
What we want is this. Since there 
has been a great deal ot grievance 
about the rejection of short notice 
questions. there should be a commit-
tee constituted by the Chair to look 
into the question whether the Minis-
ters concerned have been justifted in 
rejecting thOlle short notice queations. 

. MR. SPl!:AXI!m: In that cue, -137 
should I not be given the pcnrer to 
justify? l4!t the Rules Committee 
examine it. The Rules CommiHee II 
already tliere ... 

SHRI SHYAMNANDAN MISRRA: 
The Rules Committee's functlcms are 
difterent. That has· got no jurlldic-
tion over this. ,. 

MR. SPEAKER: There cannot be 
a committee to· eXamine why a Minis-
ter is not exercis~n,. his discretion. 
It is within tile diScretion of the 
Minister. If I have the right over it, 
I would certainly exercise it. The 
rule says that it will go to the Min.~. 
ter, and the Minister may aCCept it or 
mav not accept it. What are we to 
do ·in that case? 

SHRI JVOTIRMOY BOSU: You 
have one power, Sir. According to 
thp rule. you nrp emTlowered to put 
that question a~ the ftrst question 
in the list of starred ql.1e.tions. That 
rule Is so clear; and you ('an use 
that. Then, we can meet them half-
way. 

MR. SPEAKER: Not in all cUes. 
but in some cases I have done it. 

SHRI JJYOTIRMOY BOSU: I hn\'" 
not been obliged. 

MR. SPEAXER: He gets my tore-· 
ed obligation every day. 


